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     CENTRAL ADMINISTRATIVE TRIBUNAL
        JODHPUR BENCH
…

OA No.290/00400/2016

     Reserved on 10.11.2017 
       Pronounced on: 06.02.2018

…
     CORAM: 
 
     HON’BLE Ms. PRAVEEN MAHAJAN, MEMBER (A)

      HON’BLE Mr. SURESH KUMAR MONGA, MEMBER (J)
…
1. Anil Kumar Tamboli S/o Shri Om Prakash, aged 42 years, R/o 
Quarter No.389-B, Railway Colony Abu Road, Rajasthan. 
2. Amar Chand S/o Shri Ramkaran, aged 41 years, R/o Loco Lobby, 
Abu Road, Rajasthan. 
3. Pankaj S/o Shri Radheyshyam, aged 34 years, R/o Loco Lobby, 
Abu Road, Rajasthan. 
4. Bhupendra Singh S/o Shri Dalveer Singh, aged 36 years, R/o 
Loco Lobby, Abu Road, Rajasthan. 
5. Gagan Sharma S/o Shri Suresh Sharma, aged 34 years, R/o Loco 
Lobby, Abu Road, Rajasthan. 
     …APPLICANTS
BY ADVOCATE : Mr. Suresh Charan
     VERSUS

 1. Union of India through General Manager, NW 
 Railways, Malviya Nagar, Jawahar Circle, Jaipur.

 2. The Divisional Rail Manager, North West Railway, 
Ajmer, Rajasthan.

 3. The Senior Divisional Personal Officer, North West 
Railway, Ajmer.

 4. The Senior Divisional Mechanical Engineer (P), North 
West Railway, Ajmer.

 5. Shri Yogendra Singh S/o Shri Prem P. Loco Pilot (Goods)
R/o Loco Lobby, Ajmer, Rajasthan.
 

 6. Shri Satish Kumar S/o Shri Laxman Ram Loco Pilot 
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(Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 7. Shri Yogesh Kuamr S/o Shri Karan Singh Loco Pilot 
(Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 8. Shri Dheeraj Kuamr S/o Shri Jagdish Prasad Loco Pilot 
(Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 9. Shri Prakash Mehar S/o Shri Prabhulal Mehar Loco 
Pilot (Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 10. Shri Fateh Singh Meena S/o Shri Mithal Lal Meena Loco 
Pilot (Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 11. Shri Alok Prakash S/o Shri Om Prakash Loco Pilot 
(Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 12. Shri Mahendra Kumar S/o Shri Daya Ram Chauhan 
Loco Pilot (Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 13. Shri Surendra Sokariwal S/o Shri Prem Kumar 
Sokariwal Loco Pilot (Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 14. Shri Mukesh Kumar S/o Shri Chhotu Singh Loco Pilot 
(Goods) R/o Loco Lobby, Ajmer, Rajasthan.

 15. Shri Raghunath S/o Shri Suraj Mal Loco Pilot (Goods) 
R/o Loco Lobby, Ajmer, Rajasthan.

BY ADVOCATE: Mr. Girish Shankhala for R/1 to R/4 and Mr.Bharat 
Singh
                              proxy Mr. H.L. Gothwal for R/5 to R/15
ORDER
…

PER : SURESH KUMAR MONGA, MEMBER (J):-
 The applicants herein were promoted as Loco Pilot 
(Goods) on different dates i.e. 18.02.2015, 20.02.2015 and 27.04.2015 
and as such they were posted at Abu Road.  

 2. The official respondents, to mitigate the hardships of 
its staff have evolved a system of registration of requests for 
their transfers within the same seniority unit but at 
particular stations of their choice. The applicants got their 
names registered in the name noting registered maintained at 
divisional level and they assert that they are maintaining 
reasonable priority for getting themselves transferred at 
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Ajmer as Loco Pilot (Goods). Their contention was that the 
priority assigned to them in the name noting register has been 
ignored by the official respondents and the private 
respondents No. 5 to 15 have been posted at Ajmer after their 
promotion, even though they remained posted at Ajmer prior 
to their promotions and thus policy guidelines under which 
the name noting register has been maintained are violated.  It 
was the further contention of the applicants that the 
vacancies occurring at a particular station are to be filled 
up by the employees in priority from the name noting register.  
It was further argued that the private respondents No.5 to 15 
were never registered for posting at Ajmer in name noting 
register as per the policy dated 01.10.1971 (Annexure-A/6).  The 
applicants have thus challenged the validity of posting 
orders of private respondents no.5 to 15 by invoking the 
jurisdiction of this Tribunal under Section 19 of the 
Administrative Tribunals Act, 1985.  Apart from this, a prayer 
has also been made to quash the letter dated 27.02.2014 
(Annexure-A/5)  vide which a clarification was given by the 
official respondents for posting of Scheduled Casts and 
Scheduled Tribes candidates on their initial appointments as 
well as on promotions either at the same station/unit or at a 
nearby station/unit. 

 3. The official respondents while joining the defence 
submitted a joint reply and opposed the OA primarily on the 
ground that the private respondents No.5 to 15 have been 
posted at Ajmer on their promotions in terms of circular 
dated 24.12.1985 RBE No.336/85, whereby it has been directed that 
SC/ST candidates are required to be posted near their home 
town on initial appointment/ promotion/transfer. It has 
further been asserted that the name noting register maintains
the priorities for transfer on request of employees and the 
same has not been violated in any manner. With these 
assertions, the prayer for dismissal of the OA has been made. 

 4. Considered the rival contentions of learned counsels
for the parties and perused the record.

 5. As per the Railway Board’s letters dated 19.11.1970 and 
14.01.1975 as referred to in a subsequent RBE No.336/85 dated  
24.12.1985, the transfers/postings of SC/ST employees are required 
to be confined to their native districts or adjoining districts 
or places where the administration can provide them the 
quarters to the maximum extent possible. While keeping in view 
the said circular, the private respondents No.5 to 15 have been 
posted at the same place.  As per the stand maintained by the 
respondents, the postings of respondents No.5 to 15 pursuant to 
their promotions at Ajmer are in view of the said circular.  
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There is no violation of the priorities maintained in the name 
noting register for affecting transfers of employees on their 
request to the place of their choice. 

 6. We do not find any substance in the argument raised 
by the learned counsel for the applicants alleging violation 
of priorities maintained in the name noting register for 
affecting transfers of the employees on their request at the 
place of their choice.  So far as the challenge to letter dated 
27.02.2014 (Annexure-A/5) is concerned, no tangible argument was
raised on behalf of the applicants during the course of 
arguments. The said letter was issued by the respondents to 
clarify its earlier instructions whereby the priority has been 
given to SC/ST employees in the matter of postings at the same 
station/ unit and in case the vacancies are not available at 
the same station then at a nearby station/unit and still if it is 
not possible then at a place where the administration is able 
to provide residential quarters. We do not find any infirmity 
or illegality in the impugned letter clarifying the Railway 
Board’s earlier instructions.  The instant OA, thus deserves to 
be dismissed.

 7. Accordingly, the OA is dismissed.  However, there shall
be no order as to costs. 

(SURESH KUMAR MONGA)                   (PRAVEEN MAHAJAN)
           MEMBER (J)                                              MEMBER (A)

Rss/kdr                                                                                                        
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